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, t, 	 4,, kt 

CCL c thQ. 

C r d 	d 	-1 

Orc1r 

heard 	 cunse.. ror 

ap1iicant and  r.P.C.I?andaj Ld.oun,e1 if-

the Respondents. 

Nr.Pnda,Ld,Counse1 ibr the Respondents 

by tiling a Menio seeks permission to withth 

the M.A.24/05, in view of the fact that the. 

inother M.A.903/04 og the sie issue has 

alreidy been filed by the Respondents. 

HavincT heard him, permission is grante1 7 

to -ithdraw. Acrding1y M.A.24/05 is is 

oosed of. 

Member (s) 	 Vi4an 
Order NO.2 

Heard M.A.903/04 fjid by thc eson- 

Mr.F.C.P&nda,Ld,Counsel for the Respor:'4 

Tits suTflitted that the O.A. is not rnaint-

nahie as alternative remedy in the matLer : 

aviiable. He further stated that th 

applicant has, in the Meartime, 	i-: 
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disposal of his appeal on 

Review Petition before the 

In the circinstances, petitioner could not 
h en 

haval1owed to pursue the matter in this O.A. 

t-:eard Mr.AchintyaDas,Ld.COUflSel for the 

applicant who sunitted that it is by virtue 01 

the Tribunal's order dtd.3.11.e3, the 4palet 

Authority was directed to dispose of the appei 

fi. 	h him, pending before the authority 

t hi the stipulated time frrne. After the 

appeal was disposed of by the mncerned autho- 

by 	order dtd.14.6s c'4c  

jction contined in that 	tbt t-b 

applicant was within his richt to prefer, ;iith 

i 45 days from the communicatin of that 

.rder of the Appl1tt Authority dtd.14.6.04, 

ar appeal to cOM/GRC, he had filed that Rev!- 

zi: Petition. 

'tvinq heard both the sides and havin-r 

fun that in pursuance of order dtd. 3.11.3, 

Respondents have disposed of the appeal and on 

receipt of the order of appeal, applicant in 

ts of the prvisions contained in the 

:ai1way Servant (appeal and Disciplinary) 

19 has subuitted a petition before the 

Rev.sion Authority, there is lot of force in 

te subxrission made by the Respondents that 

this application is no longer nnaintainable in 

view of the d ecision of the Apex Court extrb5 

in the case of S.Jacadeesan vrs Ayya Nadar 

naki Prnal, AIR 1984 SC 1512. 

.Ie orcRr a 	r'irvly an the O.A. is iis- 

,f () 
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